IN THE CENTRAL ADMINISTRATIVE TRISUNAL 3 HYDERABAD BENCH
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AT HYDERABAD
Bate of Order: 25,2,1994

Smt., M.Lakshmi
B.Krishna Murthy
Smt G.Ankamma
Smt,3 ,Marthamma

Smt Sk,Sharifunnisa Begum

M4 ,Basha
P.Bahadu® Singh
Smt,.Sk.Shajali Bee
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Sme, Mahaboobunisa
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Smt., Mahaboob Bee
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121, K.,Paramataiah
122, Smt. N.Margaret Janet
123, V.,Parabrahma Rao
124, K.Barna Bas
- 125, Sk.Masthan
126, M.J.Devadanam
127, P,V.Subba Rao [ . O
128, P.Auyanna
129, N.Sikhamani
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131, P.Bala Swamy
0132, Sk.Abdul Rahim
133, Smt,.P.Sattamma
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136, B.,Venkatesubbamma .« bpplicants,

AND

1. Union of India, rep. by its
Secretary, Ministry of Railway,
‘Rail /Bhavan= :

New Delhis

2, General Manager, R

‘South Central Railway, - .
Rail Nilayam, _
Secunderavad,

3, Divisional Railway Manager,
Vijayawada Division,
South Central Railway,

Vijayawada, .« ResSpondents,
Counsel for the Applicants ' .o Mr.?.Krishna'Reddy ]
'Gaunsel for the Respondents | «e Mr,N,V,Ramana
CORAM

HON'BLE SHRI V,NEELADRI RAQ 3 VICE CHAIRMAN

HON'BLE SHRI R,RANGARAJAN s MEMBER {ADMN,) )

R o



.

0.A.N0.1492/93, pate: 25 - \YGy

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member(Administrative) [

Heard Sri P.Krishna Reddy, learned counsel for the
applicants and Sri N.V.Ramana, Addl. C3SC for respondents.
b Mlad s ™ R PO . L, T Y ________.n_,.z__....‘...___A_L_;___', S . YU S S S .
to fix the pension, DCRG, payment of encashment of leave
amount, commutation amounts etc. of the applicants, correctly
taking into account running allowance not exceeding 75% of

basic pay prior to retirement,

R T e o
3. The 10316ut 6f the~l36?apolicants in.this OIA. wérelall
{__‘_"w e T o T 1_,.._.__.-"'

%oco/Traffic running staff in Railways and had retired
from serviée betweén 1.1.1973 and 4.12,1988 on various

__._____-__-._'_,-—r—-—__,.qm L’Jj. - N
dates, (Remaipings33-applicdnts’ are the legal represen-

tatives of such staff., The names, Designation, dates of
retirement and length of service of the applicants/@EE%é%ed are
indicated in Annexure-I of the 0,A, This 0.A. is filed for

the reliaf as mentioned ahove.

4. The same point came up for consideration before the

Full Bench of this Tribunal in 0.2.N0,395/90 and others

o i gty

on the file of Bangalore Bench of the Tribunal, It was
held therein that the computation of pension should be done
in accoreance with statutory rules then in force in feSpcct
of those persons retired between 1.1.1973 and 4.12,1988,

As per the Rule 2544, which was in force before it was
amended by notification dt. ﬁ;;;LlQBB, 75%#9£ pggig pay
was the maximum limit fixed which gﬁéiggies for pension

and othér pensionary benefits, Iﬁ view of the abovex

decision of the Full Bench, the following direction is given .

) | e 3/
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5. The respondents shall recompute the pension and ;
other retirement benefits of the applicants or their 1
legal representatives in accoreance with Rule 2544 asl
was in force befére it was amended by notification dtl

5.12.1988, l

|

6. The pensionery benefits will be fixed accordiggly

Ak inAdimaseaa - -

paid to the applicants/legal reprasentatives within fobr
months from the date of communication of this order.
The payment of pension/retirement benefits as per afore-

said directions shall stand regulated/adjusted in_ ,m=r_n;~mA- —
e — wmwn wuw viaerssdlYeECtions as may be issued

by the Supreme€ Court in S.L.P.N0.10373/90 against the

-

decision of the Ernakulam Banch of the Tribunal in l
Application No.K-269/88.

7. The applicants are not entitled L~ ----

this O0,A, was filed after pronouncement of thes Judgment

|
of the Full Bench.\\ & t
|

8. The 0.A, is ordered accordingly.\\
( R.Rangafajan h) { V.Neeladri Rao ),?
Member (Admn.) Vlce—Chalrman ! f
L
Dated W Feb., 1994, \ g
ﬁﬂ%ﬁth%
Deputy Reg:l,stx:a_r(J)aw
Grhc l
To . .

1. The Secretary, Ministry of Railwmgs, ' L

Railbhavan, New pelhi.

2. The General Manager, S5.Ce.Rly, Railnilayam, Secunderabad.,
3. The Divisional Railway Manager, vijayawada Division,

S.C.Rly, vijayawada,

4, One copy to Mr.P.Krishna Reddy, Advocate, CAT.Hyd. 1
5., One

6. One copy to Library, CAT.Hyd. L
7. One spare copy. ' . l

copy to Mr.N.v.Ramana, SC for Rlys, CAT.Hyd.

pvm ' | |

S . ]





